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The applicant, Shri ¥Yikram Kumar was working as
" in Delhi Polic
O \
| d
o0 1ea before the Selection Board on  12.4.1287.
cocscpihed  spesd  in sharthand and tveine was 100 woeds

itoute (wopowm 3 oand 40 w.p.om.  respectivalv.  He was nforaed

Brard that in the sharthand test e

origined  omly 99.4 wep.m.  adainst the reauired soeed of
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w.p.m. After the‘,interview? the app1igan+ was promoted as
'ss’?i nt Sgb~Inépector(Stenographer) in Delhi Police on
temporary  and ad-hoc basis against the regular vacancy wide
arder No.8936 data& 5:/5.1982. 7 Applicant submits that he
cohtinued o work as 451 (Stenocgrapher) without any hreak
though the respondent had shgwn certain artificial breaks
From 5.5.1982 to:?.2.1983. In the year 1985, the rules were
amended and  speed in  Shorthand for QSI(Stenograph%r) Was
prescribed at 80 w.p.m. The applicant also participated in
the said Test held in the vear 1986, However as there Was &
shortfall of 0.6 CWep, the case of the applicant was
referrad by Respondent No.3 and 4 to the Lt. Governor, Dalhi
far re1axét%on since the shiortfall Qas very marainal. The
U:T Gou@rnor condoned  the shor{faWT in exercise of the

powers under Rule 30 of the Delhi Police (4ppointment &
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Recruitment) Rules, 1980 vide hi
a4 L.

the neantime, before the approval of the Lt. Governar was

received, the applicant was declared successful on the basis

3

of the Test held in the vear 19

87 and was so informed wide
Tetter dated 14.5.1987 (Annexure P5). The applicant made a
. an  to the respondents tﬁaﬁ since the Lt.
Governor had accordad r&]axé{ionﬂ he *hou%d be regularised as
831 (5tenographer) with effect from 5,5,19825 i.e,, the date
on which he was %ﬁ'tia11y appoﬁnﬁed on ad hoc basis. The
applicant states that he also made a representation on  the
hasis of a simifar gase of ad hoc appointment of one Shri
Ashol Kumar, T.No.497 /85 in Civil Writ No.1133/79 decided on
22.4.1988 by this Hon'hle Tribgna1ﬂ whereby Shri fAshok Kumar,
who had been  working aé.60hstabfe and was appointed as Mind3
Shorthand Reporter on ad  hoc ba§ﬁsl was  directed ta  he
cansidered for con Firmation if found e¢ligibTe. The applicant
in the meantime  also sought promotion- to Sub-Inspsctor

{Ste noa;aphbr) and vide order dated 25.2.1991 {Annexure P12Y
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was allowed notional promotion as Sub-Inspactor(Stenographar)
on the basis that he had completed 7 vears of service Uy
1981, However, by the impugned order dated 15.2.1991
(Annexure P13} the said order of notional promotion was held
in abeyance on administrative grounds. The applicant haw

seeks

W

direction to quash the impugned orders  dated
15.2.1991 holding his promotion as Sub-Inspector in abayance,

the memorandum dated 1.9.1987 and order dated 1.2.1988,

rejecting his  representation and  also to direct the
respondents to regularise  him Wee.f, 5.5.1932 as
ASI(Stenographer) with all consecuential benafits.

2. The respondents in  their reply  statement  have

submitted  that the  promotion of the  applicant as

L

451 (Stenoarapher) w.e.f. 5.5.1982 was purely on  temporary

fex]

—

fe

¥

and on ad-hoc basis. On qualifying the , N

Was
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appointed on regular basis  as ASI(Stenograpﬁer) wee.f.

34;53198?, They admit that.since he had failed to attain the
o

wpeed of 80 w.p.m., as required under the amended Rules, by a

swall margin, the respondent No.3 was approached by Delhi

13

fdministration (Respondent No.2) for grant of relaxation.

G
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They however, submit that before the receipt of the approval

of the Lt. Governor's order dated 16.6.1987. action for

Pt

regularisation had already been taken w.e.f. 14.5.1987.

We have heard the Tearned counsel on both side

3. !

. The

713

zpplicant had failed to qualify the Shorthand Test held in
1982, His appointment therzafter was given on ad hoc  and
temporary basis and no benefit can be given to him for this
ad hoc promotion as regards his seniority since it was d'hors

the Rules prescribing the minimum shorthand spesd. However,

L]

the respondents themselves sought and obtained the relaxation

in respect  of the 1986 Test from the Lt. Governor. & copy
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of the Lt. = Governor's approval order dated 16.6.1987 3
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Annexure P4,  Once the relaxation is obtained, the applicant

would be deemed to have qualified in the Test in 1986. Just

bacause

he  appeared in  the year 198?' Test and qualified
hefore the app?ova1‘ of the Lt. Governor for relaxation in

respect of the 1986 Test wasrecelved is no reason that he

should be denied the banefit of the said relaxation.

1. tccordingly, the 0A& is  partly allowed and the
respondents are directed to fix the applicant’s seniority as
AST(Stenodrapher) on the basis of the 1986 Test as if he had

pasaed in the 1986 Test with all consequential benefits

-

“within two months from the date of receipt of this order. Mo

costs. -
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